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Comrmercial Complex (BDA)
Indiranagar

Bangalore -~ 560 038

APPLICATION NOS 1953 to 1960 _/ eé(r) '
W.P, NO, ' . /
Applicant(s) ' 'Respondent(s)
Shri B, Obaiah & 7 Ors ‘ V/s The Senior Deputy Director Gsneral GSI,

To " ‘ Bangalare & another

9. Shri-S.K. Srinivasan
ARdvccate
No. 10, 7th Temple Road
- 15th Cross,  Malleswaram
Bangalore = 560 003

" 1. Shri B, Obaish
'Daily Waged Worker (Drilling)

2, Shri Krishnappa :
"~ Daily Waged Worker

3. Shri VeV, Sridhai‘an

Daily Waged Worker (Drilling) (AMSE Wing)

Geological Survsy of India
No. 2, Church Street

4, Shri Ghisoilal Bangalora - 560 001

Daily Waged Worksr (Drilling)

11. The Director Gensral '
Geological Survey of India
27, Jawaharlal Nehru Road
Calcutta - 700 016

S.. Shri Chattursingh
Daily Waged Worker

6, Shri Sitaram

Daily Waged Worker A | 12, Shri M. Vasudeva Rao

' Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001"

7. Shri Narayanlal ' ‘
Daily Waged Worker (Drilling)

8. Shri Gokulchand
~ Daily Waged Worksr

(S1 Nos. 1 to 8 =

AMSE Wing
: Geological Survey of India
Prestigs Complex
No. 2, Church Street
Bangalore - 560 001) :
Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

_Please find enclosed herewith the copy of ORDER/SXRX#iRiERiNxERBBR

passed by this Tribunal in the above said application(s) on " 16~1-89
>y o . |
gkak v
‘,/\;( W . . & , ) ,
] AN ’ PUTY REGISTRAR

Encl ¢ As above e - (JUDICIAL)

10. The Senior Dsputy Director Gesnsral
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{ . NE BANGALURE

BEFORE THE CENTRRL AONINISTRATIVE TRIBUNRL

DATED THIS THE SIXTEENTH DAY OF J&NURRY 1989

‘Present : Hon'bls Justice §ri K oS oPuttaswamy

Hon'ble Sri L.ﬂ,ﬁ‘Rago,ﬂ

_APPLICATION Nos,1953 toc 1960/88

1. B.Obaiah
D2ily waged worker{Drilling)

2, Krishnappa, C
- Daily waged worker . ~

3. V.V.Sridharan
Daily weged worker(Drilling)

4, Ghisoilal
Daily waged worker(Drilling)

5. Cﬁattursingh
Daily waged worker

’ 6. Sitaram
Daily waged worksr

7. Narayanlal
Daily waged worker{drilling)

8. Gokulchand
Daily weged worker.

(Applicants 1 to 8 are working
in AMSE Wing, Geological
Survey of India, Prestige
Complex, No.2, Chruch Strest,

Bangalore - 10 e
( sri S.Kk.Srinivasan cee Advocate )
VS,

1. The Senior Deputy Director General
(AMSE Wing), Geological Survey
of India, No.2, Chruch Street
Bangalore - 1, ees

2. The Director General
Geological Survey of Indis,
Jawaharlal wehru Road, :
Calcutta - 700 016. eee

( sri M.Vasudeva Rao ' eee Advocate )

These applications haveing come up before

today, Hon'ble Vice-Chairman mads the following

‘Vice Chairman

membsr (&)

Applicants

FERVIPRS B

fespondents.

the Tribunal

cene2/m




Standing Counsel.

-7 QRDER- -
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Applicants by:Shfi S.K;Sfinivasan, ‘ReSpondenté,by

Shri m™.Vasudeve Rao, learned Additipnal'pentrai Goverﬁment

2.ﬂ . Reply of respondents filed. Copy of the same is

_furnished to the. learned counsel for the 2pplicants. We

have hezrd the counsel on both sides,

3. The eight applicants before us, have been workihg

' as contingent workers on daily wsges in the office of the

Geological Survey of India from different dates in 1975 end
1976, The applicants claim that they should be allowed pay

and allowances from the date of their initial appointment

. ) s = .
as paid to regular Group 'D' employees and their services

.should be regularised.

4. Shri S,K;Srinivasan,'laafned'coUhsal for the epplicants
contends that the-facts of these csses and the quastions that
ariseffor determination aré on all fours to tﬁose decided byn
this Tribunal in Applicstions Nos. 470 to 472/88° ( Ramu &

. \
ors vs SE.DDG,GSI); and Applications Nos. 1075 to 1093/88

" (Puttaiah and others vs, SR ,DDG,GS1) and urgss that the

very ‘'reliefs granted therein, be allowed in the preéént cases,

S. Shri M.Vasudeva Fao, learned Additional Centré1'GOVErh-
ment Standing Counsel appearing fer the respondents wibhout

disputing that the facts and issues involvéd in these cases

are similer to théielin Ramu's case and others, howsver con-
tends that the ﬁff;efs sought by the applicants cannot be

. " granted as there are no sanctioned posts at present.

~
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6. = As thafacﬁs and-quas;idns that arise in theée caéeg'
are sinilar to the sarlier cases decided by this Tribunal -
we must necessarily follow the sarlier cases and issue the

- very directions issued in t hose-cases on the princiyle,

that in like cases the.:emedy should be the same - 4n

¢ Le5¢ ¥
consimile ¢ cgqsu, consimile debt isw ramadium.
T T A ¥

T In their reply, the respondents hava asserted that
o Ji . F [ SV . -
there are no séctioned posts as at present against -which
‘ .
the applicants can be regularised. We havs no reason to

disbelieve the correctness of this statement made by the

respondsnts,

8. when thers are no sanctioned posts; or. till the posts

> ara sanctioned; the-reSppndegts cannot obviously regularise the
services of tﬁe applicants. But this does not preclude the
respondents énd Government from symﬁathetically cohsidering
the cases of the applicants and take &ll steps to sanction

additional posts, which are necessary for regularising the

services of the applicants and then regularise their servides.

We do hope and trust that the resﬁdndents and Government will

do so with expadition.

9. In the light of our above discussion, we diract the
respondents and Government to take steps for creating\nece-

&y_ ssary additional poste and then consider the cases of the

”Tpplicants for regularisation with &@ll such expeditién as is
%ossible in the circumstances of thgse cases, But till then
7 the respondents will not entertain any fresh applications

for selection or meke any fresh appointments of outsiders

to the posts in which the applicants are currently working.

cessd/-
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v“10.v Applications are disposed of in the above terms. But7'

in the circumstancas of the cases, we dlrect the parties to

bear their own costs. . ' |
L S - ,
“VICE CHAIRMAN YOY\ ' “HEMBER Y Vrg./ 0]87

TRUE coPY
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DLelTy REGISTRAR (JPV) =
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